
FORM A
Punllc At,{llOuNCPM ENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (lnsolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF EKAM AGRO PRIVATE LIMITED

Notice is hcrcby given that the National Company Law Tribunal has ordered the
commcnccmcnt of"a corporatc insolvcncy rcsolr:tion proccss of thc Ekam Agro Privatc Limitcd
on20.02.2024.

RrlrvlNr Pnn'r'rculnRs
1 Name of corporate debtor Ekam Agro Private Limited
2. Date of incorporation of corporate debtor 27 .11.2012
1 Ar-rtl-rority under which corporate debtor is

incorporated / registered
RoC-Chandigarh

4. Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

u0 1 400P820 1 2PTCO36864

5. Address of the registered olllce and principal
office (if arry) of corporate debtor

Kalra's Complex, .lalalabad Road,

Muktsar, Muktsar, Punjab, India,
152026

6. Insolvency commencement date in respect of
corporate debtor

20.02.2024

7. Estimated date of closure of insolvency
resolution process

18.08.2024

8. Name and registration number of the
insolvency professional acting as interim
resolution professional

Name- Mohit Chawla
Reg no.: IBBVIPA-00I/IP
P00524 120 t7 -20 I 8 I 10949

9. Address and e-n-rail of the interim resolution
professional, as registered witl'r the Board

Address- Unit No. A-204, Second
Floor, Elante Offices, Plot No. 178-
178A, Industrial Area Phase- 1 ,

Chandigarh- 160002
Email : ipservices@ernbeegroup. in

10. Address and e-mail to be used for
correspondence with the interim resolution
professional

Address- Unit No. A-204, Second
Floor, Elante Offices, Plot No. 178-
178A, Industrial Area Phase-1,
Chandigarh- 160002
Email : i: k r i t r i i.Lr ri ifi r 

I 
riir.) i.1 t t r r i i I . i,,l r rt

Contact:-9888003303
lr Last date for submission of claims 05.03.2024
12. Classes of creditors, if any, un

sub-section (6,4.) of section 2l
the interim resolution professi

der clause (b) of
., ascertained by
,onal

Name the class(es): Not Applicable

13. Names of Insolvency Professionals identified
to act as Authorized Representative of
creditors in a class (Three names for each
class)

Not Applicable

t4. (a) Relevant Forms and
(b) Details of authorized representatives

are available at:

a.Weblink:
htrns: / /ibbi.sov.i n /home /rlownloads
Physical Address: Not Applicable
b. NotApplicable



The creditors of Ekam Agro Private Limited, are hereby called upon to submit their claims with
proof on orbefore05.03.2024 to the interim resolution professional at the address mentioned

against entry No. 10.

The financial creditors shall subrr-rit their claims with proof by electronic means only. All other

creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its

choice of authorized representative from among the three insolvency professionals listed

against entryNo.l3 to act as authorized representative of the class: NA in Form CA.

Submission of false or misleading proofs of clairn shall attract penalties.

Mohit Chawla,
Interim Resolution Profe ssiona-l

IP Registration No: IBBI/lPA-001/IP-P00524 l2017 -2Ol8l 10949

Date:23.02.2024
Place: Chandigarh

'p


